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== This review petition has been filed against
the order and judgement dated 7.4,1992 passed in 0.A,
No,57/90, By that order the directions were given
to step up the pay of the applicant = of thé applicant
to the level of shri Sonavane, By this revieu petition
it is submitted that some facts remained to be considered
and therefore this judgement should‘be revieved and

the application decide on merits,

2, The scope of the review 1is very limited and
is confined to the provision of order 47 Rule (1) of
C.P.Cs The discretion t&wrevieu may not exercise on
the ground that the decision was erroneous on merits,
That would be the province of a Court of Appeal, The

facts were discussed in detail@®# in the order dated?LqJﬁL

‘and therefore the same are not an error apparant

on the face of the r ecords,

3. In the circumstances, the revieg application

is rejected,
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